CENTRAL ADMINISTRATIVE TRIBUNAL
Principal Bench, New Delhi.

M.A.524/94
0.A.400/94

New Delhi, This the 28th February 1994

shri Justice S.K. DHAON, Vice Chairman{d;

Shri P.T. THIRUVENGADAM, Membar{A)

. 8hri Dinesh Kumar

S/o Shri Hans Ra}j
r/o E-1, Servant Quarter

I.N,A. Celony, New Dezlhi. oo hpplicap

By Advocate Mrs Rani Chhabra
R
Versus

1. Unicn ef India
Threugh its Secretary
Ministry of Communicatiens
Department ef telecommunicatien,
New D¥1lhi.

2, Junisr Telecem Jfficerp
Phcnes(G)
Dist. Samana(Punjab)

..Respaonden

By Nene
C RO E R(Oral)

shri Justice S.K. DHAON, Vice Chairman(J)

1., The applicant uas émplayed ag a casual labeurer from
March 1586 te April 1987. Thereafter, hc uwes struck off
frem service. He was again given verk in January 1S£E8

fer a peried ef tue menths, Thereafter his service was
terminated withwut any netice.

2. The prayer made is that theArespgndant may be directad
te re~-empley the applicaﬁt and cenfer upen him a temporary
status in accordance with the relevant schemes,

3. This appears'to be a belated applicatisn. .UJe are
satisfied that the delay has net been axplained satis-
Factorily., This applicatien has ts be rejected as

barred by limitaticn,
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4, Like any ether rcitizen ef this ceuntry’the applicant
is entitled to be considered for fresh empleyment aleng with

others if and when a vacancy arises and if he is etherwise

found fit,.

S. With these ebservatiens, this applicatien is rejectsd

summarily.

) ,
(P.T.THIRUVENGADAM ) (5.K. %gﬁom)

Member {A) - Vice.CHairman (J)
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